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Hello Good People ! 

LaLas 



Bengal Act 111 of 1918 

[The Bengal (Aliens) Disqualification Act, 1918.1' 

Act XXXVIII of 1920. 

West Ben. Act 1l of 195 I .  
- 

(n) The Government of India 

(Adaptation of Indian 

Laws) Order, 1937. 

(b)  The Indian Independence 
(Adapration orBengal and 

Punjab Acts) Order, 1948. 

(c)  The Adaptation of Laws 

- Order, 1950. 

An Act to disqrraliljl cerruh persons frot~r ~botitrg 01 elecrio~zs oJ or 
bcitig eiecled or nppoitrred as ttrenlbers nJ or Itoldirrg ofllce i r r ,  

locnl bodies itr Be~~,qcrl. 

Whereas it is expedient to disqualify certain persons from voting Prnmblc .  

aL elections of, or bejng elecled or appointed as Commissioners of the 

Corporation of ~a lcu lra 'or  of any other Municipality in Bengal, or as 

members of District or Local B ~ a r d s  or of Union Commitlees therein, 

and also to disqualify From holding office in any such body ; 

It is hereby enacted as follows :- 

I .  ' (1) This Act may be called the Bengal (Aliens) D i s q u a l i f  ca- Short 
conlrncncc- 

tion Act, 1918. men1 and I 

I w a l  cxrcnl. ; .  .. . 
( 2 )  It shall come into force on such dares2 as the 3 [ ~ t a l e  . . 

. . , .  . 

govern men^] may direct by notification in the 4[0ficial 

Guzcrre]. 

(3) It extends to the whole of 5[West Bengal]. 

l ~ a r  Siatcrncn! al'objccrs and R~asons, see h c  C~lkrlr~a Gozrrre, of 19 18. Pi. IV, 
pagc 2 : and for Proccedinps in Council, JCE ihid. PI. IVA,  pagcs 196 and 197, and 
289-291. 

Vhc I st April, 191 8, sce noiificatinn No. 827M.. dalcd Ih.: 2151 March. I9 18. 

published in thc Cnlcirlru Cnzcrrc or 1918. Pr. IB, p a g  2 17. 

' ~ h c  words "Provincial Govcrnmmt" wtrc origihillly Subsliiu~rd For thc words 

"Local Gavcrnment" by pxagfaph 4(1 )  of the Covcmmrnr of India (Adapution or 

Indian Lnws) Order, 1937. and rhcreanzr thc word "Sraie" was subsii~utcd for the 

word "Provincial" by pmgnph 411) or thc Adaptalion or Laws Orde-r, 1950, 

' ~ h z s c  words wcre subsiiru~cd lor the words "Colcrr~rrr Gnzcfre" by pma. 4 ( 1 )  

of Ihe Govcrnmeni of India (Adaptation or Indian Lnrvs) Order, 1937. 

*hest: words rvcrc subsri~urcd Tor h c  word "Bcngal" by paragr~ph (2) o l  Afliclc 

3 of the Indian Indcpendencc (Adaptation or Bcngal and Punjab Acls) Order, 1918. 



Persons 
disqualrficd 
Iron, voling 
a1 cltcrions 
oi, or bcing 
mcnlbzrs 
or, or 
holding 
officc in. 
local 
bodics. 

Tlle Bctrgol (Aliens) DisqiroliJica?iot~ Acl. 1918. 

[Ben. Act I11 of 1918.1 

(S~crions 2. 3.) 

2.  [DeJirririm~.]-Ot~~iltrcl by pora. 3 ur~d Sch. JV to rlze Govcrr~- , . .  

, - -  . - 
ttrerrl of Illdin (Adnpmriut~ oJI~rrliot~ Lrrws) Order, 1937. 

3. Nn~withstanding any~hing contained in the Calcurra Munici- 8". *C1 Ill 
or 1899. 

pal Act, 1899', the Bengal Municipal Act, I X S ~ ~ ,  and theBengal Local H E ~ ,  I I ~  

Self-Government Act o f  1885, or i n  any rule or by-law made under 01 188.1. 
Bcn. Acf It1 

any of the said Acrs, no person who, is not a 3[cirizen of India] shall .I. ,885. 

be qualified to vole al [he election of, or to be a candidare for election 

as a Commissioner of the Corporation of Calcutta or of any other 

Municipality in "[West Bengal], or as a member of any Diaricr or 

Local Board or Union Committee [herein or to hold the-office of 

Chairman, Deputy Chaiiman or Vice-Chairman of any such body 

under the Calcuua Municipal Act, 1899'. rhe Bengal Municipal Act, 

1884'. or the Bengal iooal self-~uvernmcnt Act of 1885. nor shall 

such person be appoin~ed to be a'~omrnissioneror a member or lo hold 

any such oftice under any of the said Acts ; and 

if, on the date when this Act comes into force, any such person is 
holding any such ofice or is a Commissioner of the Corporalion of 

Calcutta or of any other Municipaliry in ' V e s r  Bengal] or a member 

of any Dislricr or Local Board or Union Committee therein under any 

oFrhe said Acts', h e  shall notwithstanding anything conlained in those 

Acts, be deemed to have vacated his office or seal from such dare, and 

such vacancy shall be tillcd up in the same manner as if it iverzcaused 
by resigna~ion duly accepted : 

Provided that the '[scare Government] may, '* * * by notifibation 

in the '[~flcial Gnzerre], exempt from [he provisions of this section. 

with e f f c c ~  from ~ h c  commencement of this Acr or from such datc as 

may be specified in the notification, any person or class ofpersons who 

are no1 'kitizens of India]. 

 he Cnicutra Municipal ACI. 1899. w a  rcpc~lud and rc-lmacted by thc Calcutta 

Municipal Acl. 1923 (Ucn. Acl 111 or 1923). which Acr was again rcpeakd md re- 

cnnulcd hy  sir! Calcurla Municipal Act. 195 1 (West Ben, Acl XXXlll or 19.5 I). 

-11c Bcngnl Municipal Acl, 1884 (Bun. A ~ I  111 or 1884) w ~ s  rcpealed and re. 

cnacrcd by ihe kngal  Municipal Act, 1932 (Scn. 4 c t  XV o i  1937). 
, . 

 he words "cirizm of India" and "ciiizcns or India" wcrc subsri~utcd lor rhc 
rvords "Bri~ish subject or a subject or an Acccding S~ntc" and "Bririsll sub.jccls or 

subjvcls or an Accuding Siaiz" by s. 210) and s. 2(b), respecrivcly. of thc Bcngal . 
(Aliens) Disqualilic.~rion (Wcsr Bcngal A m u n d n ~ c n ~ )  Acl, 195 1 [Wcs~ Bcn. AcL II OF 

195 t ). The rvords "an Acceding Sbrc" wcrc originally subsriluted lor the words "any 

Slnrc in  India" by parqriph (I) or, md Lhe Schcdulc ro, rhe Indim Indepcndcncc 

- (Adaptn~ion or Bengal md Punjab Acls) Ordcr, 1948. 

' S ~ P  Cool-no~c 5 on page 519. orlfc. - 

5 ~ e e  foot-norc 3 on pagc 5 19, atrrc. 

~ I I C  words "wiih ihc approval or the Govcmor Ccneral in Council" werc ornil~ed 

by thc Dcvalution Acl, 1920 (XXXVI I I  or 1920). 


